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Ref No.: 6j4,/4340 [yo/2023-24/ RoPe B Date:2%/04/2023

To,

The Registrar,

National Green Tribunal,
Principal Bench,

New Delhi

Email: judicial-ngt@gov.in

Sub: Reply on behalf of Respondent No. 4 to the Joint Committee Report dated
19.01.2023 in O.A. No. 510/2022 in_accordance with the order of the

Hon’ble National Green Tribunal, New Delhi dated 28.02.2023.

Sir,

1. That vide the order of the Hon’ble National Green Tribunal, New Delhi
dated 28.02.2023, the undersigned (“Answering Respondent”) was made a
respondent in Original Application No. 510 of 2022, Ramnaresh vs. State of
UP & Ors.(*OA”). The said order also directed the Answering respondent to
file a reply to the Joint Committee Report dated 19.01.2023 filed in the

instant OA.

[

It is requested that the reply of the Answering Respondent attached herewith
be hereby taken on record for consideration by the Hon’ble Tribunal.

Yours sincerely,

3 LD
(Ravi Ranjan)
District Magistrate,
Firozabad
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BEF CTHR .
ORE THE yoN BLE NATIONAL GREEN TRIBUNAL

(NGT), NEW DELHI

0.A. No. 510 OF 2022
IN THE MAT [ER OF:
——E=MAITER OF:

RAMNARESH ...APPLICANT

VERSUS

STATE OF UTTAR PRADESH AND OTHERS ...RESPONDENTS

Reply on behalf of Respondent No. 4 to the Joint Committee Report dated
19.01.2023 in_accordance with the order of the Hon’ble National Green
~=21.£025 in_accordance with the order of the Hon’ble National Green

Tribunal, New Delhi dated 28.02.2023.
————-—1-—-_.—___

Reply:

It is to mention that the complainant Ramnaresh S/o Lt. Santveer R/o

Anand nagar, Tundla, District Firozabad in his complaint dated 24/04/2022 made

~ the averment that Nagar Palika Parishad Tundla had constructed a public toilet
over the Pamari drain after getting the NOC from the Irrigation Department,
Hathras. It was also mentioned in the complaint that the waste water from the

toilet is being discharged in the Pamari drain without getting it treated in any
Sewage Treatment Plant.

As per the directions of Hon'ble NGT a Joint Committee was constituted on
26/12/2022. The said Joint Committee of SDM Tundla, Executive Engineer,

Irrigation, Hathras, Executive officer Nagar Palika Parishad Tundla, Regional
Officer, UPPCB inspected the -Pamari drain on

that the public toilet was constructed on th
finding of the committee Assistant Engineer(l
vide his letter dated 13.01.2023 directed Exec
Tundla to remove the illegally constructed toi
that the Executive Officer » Nagar Palika Parj

09.01.2023. The committee found
e Pamari drain illegally. After the
1), Irrigation Department, Hathras
utive Officer, Nagar Palika Parishad,
let from the drain. In compliance of
shad, Tundla and the officials from

b

959



"
e |
-

the Irrigation department jointly demolished the structure of toilet constructed 56
over Pamari drain on 17.01.2023.

The report of Joint Committee was submitted in the NGT on 19.01.2023. In
the above mentioned report the Joint Committee in its ATR at point no 7(3)
mentioned that "Executive Officer, Nagar Palika Parishad, Tundla and Irrigation
Deptt Hathras jointly demolished the illegal Sauchalaya through JCB machine on
dt. 17.01.2023 & damaged the whole civil structure from Pameri drain and now
sewage discharge in Pamari drain is stopped which was going through
Sauchalaya."

Accordingly the response from the respondent no 4 is hereby submitted for
the kind consideration of Hon'ble Tribunal.

..fif, ;—lrlq"}
(Ravi Ranjan)
District Magistrate,
Firozabad
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1 “BY EMAIL ™

' BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 510 OF 2022
. Ramnaresh Vs. State of Uttar Pradesh & Or.
To * g
l. State of Uttar Pradesh,

Through Chicf Secretary,

Government Of Uttar Pradesh,

101, '13' Block. Lok Bhawan.

U.P. Seerelariat. Lucknow - 226001,

Email Address: csup@nic.in
2. Exccutive Officer, Nagar Palika Parishad, Tundla

Kothi No I. Tundla Railway. Colony, Uttar Pradesh-283204

Email: nasarnigam fzd@email.com (RESPONDENT NO.2)

3. District Magistrate, Tundla
Civil Lines Road, Dabrai, Uttar Pradesh 283203

Email Address: dmfir@nic.in -

(RESPONDENT NO.1)

(RESPONDENT NO.4)

NOTICE
pplication was listed before the Hon'ble Tribunal an

Whereas the above titled A ) A
when the Tribunal inter-alia passed

28.02.2023 (copy of order, petition and report are enclosed),

the following order (reproduced relevant extracts on ly):-
“4. In view of the averments in the application and observations in the report

of the Joint Committee. we consider it appropriate to have responsc.of (1) tlic
State of Uttar Pradesh through Chief Sccretary, Government of Utisr

\sp- ro Pradesh, (2) Executive Officer; Nagar Palika Parishad; Tundla (3) Stat¢’PCR
and (4) District Magistrate. Tundla-who'stand impleaded as respondentswno.
[AM 1d'(4) Dist ;AR SSTC, I Aty respanicentyyy
) :{ 1 to 45 The Registry is dirccted to prepare and attach memo of parties to the
<0 application. :
s ) 5. Respondent no. 3 is already appearing before this Tribunal through
i counscl. Notices alongwith the copics of the application and report of the
Joint Committee be issued to respondents no. 1, 2 and 4 requiring them tg
3122 file thieir reply/ i
: fle thieir reply/response. « o
(mm fRrard) 6. Reply/response by the respondents o 1, 2 and 4 be fileg within twos
wfua.

. ' months by email at Judicial-ngt@gov.in preferably in the form of searchable
e, T T PDF/OCR Supported PDF and not in the form of Image PDF.

“
g “ﬂ,‘f‘_{,ﬁﬂ,ﬂ' 7. List for further consideration on 29.05,2023.”
T FE - RIS

2. Now, take further notice’ that the above matter will be listed for further consideration
before the Hon'ble Tribunal on 29 May, 2023, at Faridkot House, Copernicus Marg, New
Delhi-110001 through physical hearing (with hybrid option), when you may' appear before the
Hon'ble Tribunal either,in person or by a pleader duly instructed. and file responsesteplies. as
per directions of the Hon"ble Tribunal vide Order dated 28.02.2023.

I

3. Take further notice that in default of your appearance on the date above mentioned. the
said Application will be heard and determined in vour absencc. '
4. Given under my hand and the seal of this Tribunal. on this 04™ March, 2023.

-I\]otc: (For Orders. Cause Lists & other information. please visit onr website

wiw greenribunal gov.in) ﬂ/ .
/ Rl s
Consuitant {(Judicial), NGT,
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(Court No. 2) |

Jtem No. 6

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHIL.

(Through Physical Hearing with Hybrid VC Option)
Original Application No. 510/2022

Ramnaresh ...Applicant

Versus

[
L]

State of U.P. & O.rs. . ...Respondents

Date of hearing: 28.02.2023 , '

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: None.
Rcspon&ent: . Ms. Shivangi Kumar, Proxy Counsel for Mr. Arvind
* Kumar Advocate for UPPCB.

Applicaticn is regir.'tered based on s'leiter'petitlon-raceived by Email.
ORDER

). The grievance in the present application is regarding discharge of

untreated sewage in Pameri drain which is adding to pollufion of River

Yamuna.
g

. . . [ ]
2.  Vide order dated 30.08.2022, this Tribunal constituted a Joint
Committee with direction to ;lubm.il:'lts Factual and Action Taken Report
within two months which period was extended vide order dated

20.12.2022.

3.  In compliance thereof report of the Joint Committee has been I:iled
vide email dated 19.01.2023. The rélcvant part of the report is
reproduced below:-

“1.0. Background _

In compliance of the Hon'ble NGT order dated 30.08.2022 in the
matter of O.A. No. 510 of 2022 Ramnaresh Versus State of
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Uttar Pradesh and others regarding verification of factual
position of complamt about discharge of untreated sewage in
Pameri drain which is adding to pollution of River Yamuna.The
relcvant part of the.order is a3 follow:

«..Accordingly, we constifute a jéint committee comprising
representative of State -PCB ‘and District Magistrate,
Firozabad and direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of the
applicant, associate the apphcant and representative of

the concerned project proponerits, verify the factual :
position, take appropriate remedial action by following due . .
process of law gnd submit its Factual and Action Taken

Report within two months by e- -mail at judicial-ngt@gov.in

The State PCB will be the noddli-agency for coordination

and compliance.

In compliance to said order, following committee was
constituted. Namimtcd Members

1. Sh. Satyendra Kumar,SDM, Tundla
2. Sh. Ba{;eet S;ngh Executive Engtneer, Imigation deptt..
Hathras.
3. Sh. Surepdra Pratap, Executive Officer. Nagar. Palika
Parishad, Tundla- ) '
4. Sh. V.K. Dubéy, Regional Officer, U.P.P.C.B., Firozabad.

: 48

2.0. Iuspectfor.a Emﬂ Mou!toﬁng DJ‘_-' Joint Committee:

Committee carried out the mspecmm of the Pameri Drain on dt.
09.0].2023. Dur]n the- mspccnon S.DM., Tundla &
representative of Pameri Dm:rr (Ex‘En irrigation department.
Hathras and Executive oﬂ'ce;, n,'agar Palika Parishad. Tundla.)
were present.. The applicant “was informed through
telephonically' and text bij: Lﬂ-"Pj.':B to associate with joint
inspection committge but apglm t 'did not associate with the
joint committee. " Pameri ° Dr;am salient. observation and
recommendanons uf inspection | team are given below.

-

3.0. Introducttop: -

. Complainant stareq in his mmp!am that Discharge of untreated
sewage in'Pameri drain twhichi is adding to pollution of River
Yamuna To ué:y‘y the factlfgl status. The Inspection of Pameri
drain was car:;ed ‘out on 09. DI ;2023. Toilets have been
constructed over the drain in the'mid of Tundla town. The mix
sewage Waste water Jrom thc tojlet/Sauchalaya was going into
the drain. As per the imgation department's letter dt.
01.03.2017, they had given conditional NOC letter only for the
constructions of dmm {Anncxurc A,!

Executive Oﬂ' icer.” Nagar- Pah.ka arfshad ‘Tundla has also
reported to Additional  District: :Magistrate (FIR), Firozabad vide
letter dt. 20.12. 2022 That lhay have constructed Sauchalaya
over the drain {Anuexure-B} :

4.0. Ins_pq_:ttqn of Pamerl Drain:
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District Magistrate, Firozabad has constituted the inspection
team of S.D.M., Tundla, Ex. Engineer, Imigation deptt., Hathras,
E.O. Tundla & R.O., UPPCB, Firozabad. Regarding complaint
inspection the committee/representative visited the Paman
drain start point at Village-Pamari, Tehsil-Tundla, District-
Firozabad and sample collection were carried out on dt.
09.01.23 of Pamari Vilage/Pamari drain having Lat. —
27.265867°, Long. — 78.23402°".

Pamari drain which starts from Villgae- Paman and
meets a big pond near Village-Mohammadabad (Tundla) having
area of around 2.0 Hectare as per Nagar Palika discussion. A
culvert under passing National Highway which carries ponds
water & rain water including the discharge of Mohammada bad
village but presently no flow was noticed during inspection.

As per the report of Nagar Palika, Tundla. They have
constructed permanent roof top slab over the Pamari drain and

Toilets has been constructed over it for which septic tank &

soak pit provided. During inspection it is noticed that the
domestic sewage is discharged in Pamari drain. Which travels
around 12 kms. & on the way of Sewage mixed waste water of
the drain is used by local farmers for Irrigation purpose by
providing Diesel Engine also as per their requirements. The
drain passes through Village-Chulawali, Nagla Teja, Nagla
Gadhiya {Rasulabad] & Nagla Chhar at approx 7 Kms having
Lat. 27.156423* & Long. 78.241558°. The drain ends nearby
Village Nagla Chhar. The whole drain water is temporarily
stopped by local farmers. After that there is no waste water/
sewage was flowing in the drain and the drain found in dry
condition (Photograph of the drain is attached as
Annexure-C). Hence at present there is no direct discharge in
River Yamuna. Only during rainy season it may be meets River
Yamuna. No other encroachment were found over the drain
other than toilets during the inspection. Effluent samples was
collected during inspection from the following sampling points.

5.0. Detail of Sampling points are given below. x .
S.No. pate of Sampling Points Lat. & Long.
Sample
Collection

I 09.01.2023 | Pamari 1 Lat:-27.265867
(Panwari) Village Long:- 78.23402°
(Drain] (Starting ’
Point)

s 05.01.2023 | Mohammadaba Lat- 27.232182°
d Village at Long:- 78.236272"
Tundla, Pamari
{Panwari) drain
before meeting

the big pond

60
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3 | 09.01.2023

Mohammadaba
d Village pond
after  meeting

Lat- 27.231778°
Long:- 78.236378"

Pamari{Panwari
) drain

4 | 09.01.2023 | Chnst the king Lat:- 27,228212°
inter’ college, Long:: 78.237052°
Mohammadabad

,Tundla  Road
populated arca
Tundla.

5 | 09.01,2023

Kotht No. 1,
Tundla (R.P.F.
Barack) after
illegal
Shauchalaya
(Before mgceting
River Yamuna)

Lat:- 27.209576"
Long:- 78.24508°

The effluents sample deposited ta the Regional Office
Laboratory,” UPPCB, Agra for Analysis purposes. As per the
sample Analj JSIS report received frc-m R.O., UPPCB, Agra Office.
The quality of ‘mixed Domesnc efﬂuencs is not meeting the
standards {Armexure -D).

6.0. Details of, Analysis report are given below.

- [Sampling Points  |pgrameter as  [Standard
No. - lper water
testing report
! |\Pamari (Panwari) pH- 7.9, -5.5t0 9.0
Village (Drain} . TSS-687 mg/I, - 100 mg/ltr
.0.D. -194 mg/1, |BOD - 30 mg/ lers
COD~416 mg/1, (COD- 250
T.DS .1718 mg/l Img/lft
TDS- No
2  |Mohammadabad - 8.1, -
Village at Tundla, 'I“§S-109 mg/l,
Pamari (Panwari) ,-28 mg/1,
drain before meeting gOD- 104 mg/ |,
the pond -1 TDS- 537 mg/1
3 WMohammadagbad |, |77,
Village pond-2 after  |TSS-164 mg/1,
meeting Pamari |B.0.D.-58 mg/1,
(Panwari) ¢ d!'am COD- 168 mg/I,
g TDS- 1511 mg/I.
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. 4.
report of the Joint Committee, we consider it appropriate to have
're.-.ponse of (1) the”Staterof-Uttar=Pradésh: through Chief Secretary,”
Government of “Uttar "Pradesh] (2) ‘Executive Officer, Nagar Palika’
Parishad, Tundla’(3) Saté'PCBrand (4) ‘District Magistrate, Tundla who”

stand- impleaded ‘as respondents no. 1“to 4. The Registry is directed to’

'\.r"u: B 1EX '

9 5%
Christ the king inter  [Pli- 8.4,
college, 75S-235 my/|,
ohammadabad, B.0.D.<116 mg/],
Tundla Road COD- 384 my/1,

populated area TDS- 2216 mg/1.

Tundla.
Kothi No. 1, Tundla  |P!- 8.1,

VR.P.F. Barack) after |TSS-128 mg/I, .
illegal Shauchalaya |B.0.D.-114 mg/I,
COD- 368 mg/|,
TDS-1841mg/1.

7.0, Action Taken Report (ATR)

1. Asstt. Engincer (M), Irrigation deptt., Hathras has given
letter Dt 13.01.2023 to Executive Officer, Nagar Palika
Parishad, Tundla that illegal Sauchalaya constructed over the
Pamari drain should be removed within 03 days ( Letter Copy
enclosed).

2, A notice has been issued to Executive Officer, Tundlz dt.
10.01.13 regarding sewage discharge in Pamari drain by
U.P.P.C.B. (S.P.C.B.) (Copy enclosed):

3 Executive Officer, Nagar Palika Parishad, Tundla and
Imigation deptt, Hathras jointly demolished the illegal
Sauchalaya through' JCB machine on dt. 17.01.2023 &
damcged the whole civil structure form Pamari drain and now
sewage discharge in Pamari drain is stopped which was going
through Sauchalaya. Compliance report of Executive Engineer,
Irrigation deptt., Hathras in this regard dt 18.0]1.2023
submitted.”

In view of the averments in the application and observations in the

Ramnaresh Vs. State of U.P. & Ors.

prepare and attach meiiio of parties t6 the" application.

[

e B
counsel. Notices alongwith the copies of the application and report of the

Joint Committee be issued to'réspondentsmo.“1, 2’ and 4'requiring them

e

Respondent no. 3 is already appearing before this Tribunal through

A—

to file their reply/response.

Ll
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6.  Reply/response by the respondents no 1,2 and 4 be filed Wwithin
two months by email at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Supported PDF and not in the form of Image PDF.

7. List for further consideration on 29.05.2023.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

February 28, 2023
AG
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REPORT
PLACED BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
(NGT), NEW DELHI
O.A. No. 510 of 2022

IN THE MATTER OF

RAMNARESH APPLICANT
VERSUS
STATE OF UTTAR PRADESH AND OTHERS RESPONDENT
INDEX
S.N. PARTICULARS PAGE NO.

1. | REPORT OF JOINT COMMITTEE CONSTITUTED
IN THE MATTER OF O.A. NO. 510/2022
RAMNARESH VERSUS STATE OF UTTAR
PRADESH AND OTHERS IN COMPLIANCE OF
HON'BLE NGT, ORDER DATED: 30.08.2022.

2. | ANNEXURE-A: HON'BLE NGT ORDER
DATED:30.08.2022
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Report 72

In compliance of
Hon’ble NGT, Principal Bench, New Delhi’s order dated 30.08.2022
In the matter of Original Application No.510/2022
(Ramnaresh Versus State of Uttar Pradesh and others)

Joint Committee as per order ,
UPPCB & District Magistrate, Firozabad, U.P.

(Additional Committee members, S.D.M., Tundla,

Ex-En Irrigation Department, Hathras,
E.O. Nagar Palika, Tundla)

Page 2 of 9
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1.0.

Background

In_ compliance of the Hon'ble NGT order dated 30.08.2022 in the matter of O.A.
No. 510 of 2022 Ramnaresh Versus State of Uttar Pradesh and others

regarding verification of factual position of complaint_about discharge of
untreated sewaqge in Pameri drain which is adding to pollution of River
Yamuna.The relevant part of the order is as follow:

...... Accordingly, we constitute a joint committee comprising
representative of State PCB and District Magistrate, Firozabad and direct
the same to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and
representative of the concerned project proponents, verify the factual
position, take appropriate remedial action by following due process of
law and submit its Factual and Action Taken Report within two months by

e-mail at judicial-ngt@gov.in The State PCB will be the nodal agency for
coordination and compliance.”

In compliance to said order, following committee was constituted.
Nominated Members

g

2.0.

Sh. Satyendra Kumar,SDM, Tundla .

Sh. Baljeet Singh, Executive Engineer, Irrigation deptt., Hathras.

Sh. Surendra Pratap, Executive Officer, Nagar Palika Parishad, Tundla.
Sh. V.K. Dubey, Regional Officer, U.P.P.C.B., Firozabad .

Inspection and Monitoring of Joint Committee:

Committee carried out the inspection of the Pameri Drain on dt. 09.01.2023. During
the inspection S.D.M., Tundla & representaﬂife of Pameri Drain (Ex-En irrigation
department, Hathras and Executive officer, Nagar Palika Parishad, Tundla.) were
present. The applicant was informed through telephonically and text by UPPCB to
associate with joint inspection committee but applicant did not associate with the
joint committee. Pameri Drain salient observation and recommendations of

inspection team are given below.

Page 40f9
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3.0. Introduction:

Complainant stated in his complain that Discharge of untreated sewage in Pameri

drain which is adding to pollution of River Yamuna. To verify the factual status, The
Inspection of Pameri drain was carried out on 09.01.2023. Toilets have been

constructed over the drain in the mid of Tundla town. The mix sewage Waste water
from the toilet/Sauchalaya was gqoing into the drain. As per the irrigation
department's letter dt. 01.03.2017, they had given conditional NOC letter only for the
constructions of drain (Annexure-A).

Executive Officer, Nagar Palika Parishad, Tundla has also reported to Additional

District_Magistrate (F/R), Firozabad vide letter dt. 20.12.2022. That they have
constructed Sauchalaya over the drain (Annexure-B). '

4.0. Inspection of Pameri Drain:

District Magistrate, Firozabad has constituted the inspection team of 5.D.M.,
Tundla, Ex. Engineer, Irrigation deptt., Hathras, E.O. Tundla & R.O., UPPCB, Firozabad.
Regarding complaint inspection the committee/representative visited the Pamari
drain start point at Village-Pamari, Tehsil-Tundla, District-Firozabad and s.arnple
collection were carried out on dt. 09.01.23 of Pamari Village/Pamari drain having Lat.
- 27.265867°, Long. — 78.23402°.

Pamari drain which starts from Villgae- Pamari and meets a big pond near
Village-Mohammadabad (Tundla) having area.of around 2.0 Hectare as per Nagar
palika discussion. A culvert under passing National Highway which carries ponds
water & rain water including the discharge of Mohammadabad village but presently

no flow was noticed during inspection.
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As per t i
per the report of Nagar Palika, Tundla. They have constructed permanent
roof top slab over the Pamari

drain and Toilets has been constructed over it for
which ' i i
seplic tank & soak pit provided. During inspection it is noticed that the

domestic sewage is discharged in Pamari drain. Which travels around 12 kms. & on
the way of Sewage mixed waste water of the drain is used by local farmers for
Irrigation purpose by providing Diesel Engine also as per their requirements. The
drain passes through Village-Chulawali, Nagla Teja, Nagla Gadhiya (Rasulabad) &
Nagla Chhar at approx 7 Kms having Lat. 27.156423° & Long. 78.241558°. The drain
ends nearby Village Nagla Chhar. The whole drain water is temporarily stopped by
local farmers. After that there is no waste water/ sewage was flowing in the drain
and the drain found in dry condition (Photograph of the drain is attached as
Annexure-C). Hence at present there is no direct discharge ih River Yamuna. Only
during rainy season it may be meets River Yamuna. No other encroachment were
found over the drain other than toilets during the inspection.' Effluent samples was

collected during inspection from the following sampling points.

5.0. Detail of Sampling points are given below.

S.No. | Date of Sample Sampling Points Lat. & Long.
Collection
1 09.01.2023 Pamari (Panwari) Village (Drain) | Lat.— 27.265867°
(Starting Point) Long. — 78.23402°
2 09.01.2023 Mohammadabad Village at Lat.— 27.232182°

| Tundla, Pamari (Panwari) drain | Long.— 78.236272°
before meeting the big pond

3 09.01.2023 Mohammadabad Village pond | Lat. — 27.231778°

after meeting Pamari (Panwari) | Long. - 78.236378°

drain

/6



4 09.01.2023 Christ the king inter college,

Mohammadabad, Tundla Road

populated area Tundla.

lat.— 27.228212°
Long. — 78.237052°

5 09.01.2023 Kothi No. 1, Tundla (R.P.F.

Barack) after illegal Shauchalaya

(Before meeting River Yamuna)

Lat.— 27.209576°
Long. — 78.24508°

The effluents sample deposited to the Regional Office Laboratory, UPPCB,

Agra for Analysis purposes. As per the sample Analysis report received from R.O.,

UPPCB, Agra Office. The quality of mixed Domestic effluents is not meeting the

standards (Annexure-D).

6.0. Details of Analysis report are given below.

Pamari (Panwari) drain

COD- 168 mg/I,
TDS- 1511 mg/|

| S.No. Sampling Points Parameter as per water Standard
testing report
1 | Pamari (Panwari) Village ph-7.9, P".5.5t09.0
(Drain) T55-687 mg/l, TSS - 100 mg/Itr
B.0.D.-194 mg/I, .BOD - 30 mg/Itr
COD- 416 mg/|, COD - 250 mg/itr .
TDS- 1713 mg/I TDS- No Standard
2 | Mohammadabad Village at | P"- 8.1,
Tundla, Pamari (Panwari) | TSS-109 mg/I,
drain before meeting the B.0.D.-28 mg/I,
pond -1 COD- 104 mg/|,
TDS- 537 mg/!
3 | Mohammadabad Village P71,
pond-2 after meeting TSS-164 mg/l,
B.0.D.-58 mg/l,

7f
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Christ the king inter P"- 8.4,

college, Mohammadabad, | TSS-235 mg/I,

‘ Tundla Road populated B.0.D.-116 mg/I,
| area Tundla. COD- 384 mg/l,
i TDS- 2216 mg/l

5 | KothiNo. 1, Tundla (R.P.F. | P™8.1,

Barack) afterillegal TSS-128 mg/I,
Shauchalaya B.0.D.-114 mg/I,
COD- 368 mg/l,

| TDS- 1841 mg/|

7.0. Action Taken Report (ATR)

1. Asstt. Engineer (lll), Irrigation deptt., Hathras has given letter Dt. 13.01.2023
to Executive Officer, Nagar Palika Parishad, Tundla that illegal Sauchalaya
constructed over the Pamari drain should be removed within 03 days ( Letter
Copy enclosed).

2 A notice has been issued to Executive Officer, Tundla dt. 10.01.13 regarding
sewage discharge in Pamari drain by U.P.P.C.B. (S.P.C.B.) (Copy enclosed).

3 Executive Officer, Nagar Palika Parishad, Tundla and lrrigation deptt.,
Hathras jointly demolished the illegal Sauchalaya through JCB machine on dt.
17.01.2023 & damaged the whole civil structure form Pamari drain and now
sewage discharge in Pamari drain is stopped which was going through
Sauchalaya. Compliance report of Executive Engineer, Irrigation deptt.,
Hathras in this regard dt. 18.01.2023 submitted. )

.-'"":. pr

3-;\f %‘/ \)W}’e’ ..c;q:li_\l ra
(Surendra Pratap) (Balj ingh) (V.K. Dubey) (Shailondra Singh)

Executive Officer ~ Executive Engineer Regional Officer ~ Sub.Divisional Magistrate

, Irrigation Deptt. U.P.P.C.B. Tundla
Nagar Palika, ethras Firozabad
Tundla ﬁ:l‘\“
(Ravi Ranjan)
District Magistrate
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